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4. Consideration and return of 
the Appropriation Bill, 1982, as 
passed by Lok Sabha. 

 
The House then adjourned 

for lunch at thirty-six 
minutes past one of the clock. 

The House reassembled after lunch 
at thirty-five minutes past two of the 
clock, The Vice-Chairman (Dr. Rafiq. 
Zakaria), in the Chair. 

RESOLUTION RE. PROMOTION OF 
ETHICAL VALUES TO WEAKEN 
FORCES OF HATRED AND VIO- 

LENCE. 
THE VICE-CHAIRMAN (DR. 

RAFIQ ZAKARIA): Mr. Rama- 
krishna Hegde. Not present. Shri 
Surendra Mohan, to move his Resolu- 
tion. 

 
"This House- 
expresses its deep anxiety at the 
growing social tensions resulting 
from sectional loyalties based on 
caste or religion and at the spate of 
incidents of social violence in cer- 

tain parts of the country; 
is of the opinion that one reason 

for this phenomenon is the resist- 
ance put up by those entrenched in 
the 'status quo' against the asser- 
tion by the downtrodden and the 
dispossessed to seek personal dignity 
and social and economic equality; 

affirms and supports such asser- 
tion by these sections which is in 
the direction of the cherised goals 
and of our people; 

believes that structural changes 
in the present socio-economic sys- 
tem towards establishment of 
egalitatianism, full employment and 
social security and also in the 
power structure to distribute effec- 
tive power to Panchayat Raj insti- 
tutions are important means to 
strengthen the forces of social har- 

ANNOUNCEMENT      RE-
GOVERN- 

MENT BUSINESS 
THE DEPUTY MINISTER IN THE

DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH
RAI): With your permission, Sir, I
rise to announce that Government
Business in this House during the
week commencing 15th March, 1982,
will consist of: 

1. Further discussion on the Gene-
Mi Budget for 1982-83. 

2. Consideration and return of
ttis Appropriation (Vote on
Account)   Bill,   1982,  as  passed  by 

1   Lok Sabha. 
3. Consideration |and! passing of

the Major Port Trusts (Amend-
) Bill 1981
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money and weaken tnose of social 
hatred and violence; 

further believe* that firm and 
concerted action by the more con- 
scious groups among the more 
affluent in support of this assertion 
is a national obligation and that 
Government, political parties, mass 
organisations of weaker sections, 
academic organisations and other 
voluntary groups have special res- 
ponsibility in this behalf; therefore 

recommends that Government 
should evolve concrete steps to pro- 
mote the interests of the down- 
trodden sections and foster values 
of liberalism, rationalism and plura- 
lism in order to weaken the pro- 
cesses and forces of hatred and 
violence." 
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The question was proposed. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): The Busineis 
Advisory Committee hac allotted 2J 
hours to this Resolution. The mover 
has already taken 30 minutes, and the 
Minister has to be given 30 minutes 
for his reply. That leaves Ii hours 
and there are 8 Members desirous of 
participating in this discussion. SQ I 
would request Members to confine 
themselves to about 10-12 minutes, if 
possible. 

SHRI     SADASHIV     BAGAITKAR 
(Maharashtra):     Would the Minister 
require 30 minutes? 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Well, that is 
according to the Rules, Mr. Bagaitkar. 
But he can give part of his time to 
you, I have no objection. 
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*as the odd order   Changeth yeMing 
place to new" ' 
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SHRI NARASINGHA PRASAD 
NANDA (Orissa); Mr. Vice-Chair- 
man, Sir, I congratulate Mr. Suren- 
dra Mohan for having brought one 
of the most important Resolutions on 
matter which is affecting the Indian 
society and the policy that we have 
established, and for the opportunity 
which he has offered. For this Mr. 
Surendra Mohan deserves our sincere 
thanks. If you kindly go through the 
formulation of this Resolution. It 
would be extremely difficult for any 
one to differ from whatever has been 
said by him, W'e all share his emo- 
tions and sentiments. These emotions 
or sentiments are values of liberalism 
rationalism and pluralism. The ideals 
which inspired our national struggle 
for freedom are already enshrined 
in the Constitution in Part IV-A, 
Chapter on Fundamental Duties. As 
far as the State is concerned, Article 
15 makes .the position absolutely 
clear. It say«: j    , 



 

[Shri Narasingha Prasad Nanda] 
"The State shall not discriminate 

against any citizen on, grounds only 
of religion, race, caste, sex, place of 
birth or any of them". 

Article 17 has abolished untouchabili- 
ty from this land. The Directive 
Principles echo the same spirit and 
sentiment which are expressed by Mr. 
Surendra Mohan today. Therefore, 
if you read the Contitution, the re- 
resolution of Mr. Surendra Mohan be- 
comes infructuous because they are 
already there in the Constitution. 
When India becam'e a modern State 
by adopting this Constitution, the 
citizens of this country took a place 
of pride by establishing, in the Pre- 
amble, justice, social economic and 
political equality of status and oppor- 
tunity and they solemnly resolved to 
make this country a Socialist 
Democratic Republic. I am omitting 
the other words. I am not reading 
the whole of Preamble. They estab» 
lished egalitarianism. It offered full 
employment opportunities which we 
find in Article 39. Right to work is 
contained in Article 41. Therefore, 
the ideas which Mr. Surendra Mohan 
has brought forward in his formula- 
tion are already there enshrined in 
the Constitution. But, then, what is 
the picture in reality? What we see 
of these noble ideals is only in the 
Constitution. They have remained a 
dead letter. What is important for the 
growth of human society is the im- 
plementation in letter and spirit of 
the ideas enshrined in the Constitu- 
tion. I am reminded of two great 
leaders of this country of recent 
times. One was Guru Govind Singh 
who gav*e a call to the Sikhs and the 
Sikhs were prepared to die at his 
call The other man of whom I re- 
member today is Mahatama Gandhi 
who gave a call and th'e people were 
prepared to suffer, prepared to die. 
Is there any leadership in thfe coun- 
try on whose call people would be 
prepared to die. On a call given by 
the present leadership, people would 
be prepared to accept a.membership 
•f tfie Parliament, would be S»repared 

to take licence* or permits to estab- 
lish industrial or commtercial houses, 
would be prepared to come closer to 
the corridors of power. Let any lea- 
dership in this country give a call to 
make sacrifices to the people oil this 
country. I am not criticising any 
particular individual. No individual 
is in my view. Is there any lea- 
der in this country on whose call 
people would be prepared to die? 
That is the test of leadership. When 
Lenin gave the call in the Soviet 
Union, hundreds and thousands of 
people were prepared to die. When 
Ho Chi-minh gave the call in Viet- 
nam, hundreds and thousands of 
people were prepared to die. In ou* 
land, I have already mentioned about 
Gandhiji and Guru Gobind Singh. 
I test the leadership with this stan- 
dard. The tragedy is that we do not 
have a real leadership in this country 
that can bring about this revolution, 
that can bring about these changet 
in the society. 

SHRI LADLI MOHAN NIGAM 
(Madhya Pradesh): Leadership or 
leader? 

SHRI NARASINGHA PRASAD 
NANDA: We do not have such lea- 
dership in this country now. That fe 
the tragedy of this country... 

 
THE VICE-CHAIRMAN (DR. 

RAFIQ ZAKARIA): He has the right 
to express himself as he wants 
Neither am I sitting here to tell him 
how he should speak nor should you 
interrupt him and tell him how he 
should speak. 

SHRI NARASINGHA PRASAD 
NANDA: The country has to wait for 
such a leadership to emerge in this 
country. All these social tensions, all 
these evils which have been pointed 
out by Shri Surendra Mohan are 
because of a variance between our 
precept and practice. We say some- 
thing but we do something else. Let 
us be Very clear about that position 
The only person in this country who 
practised      whatever     precejs*:     'Jke- 
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preached was Mahatma Ganahi. l 
remember a story. When Mahatma 
Gandhi went to England, he visited 
the great Bernard Shaw. Bernard 
Shaw said I am a socialist', Then 
Gandhiji asked him about his library 
and his possessions and said, Well, 
you have all these things with you '. 
He said, When socialism comes, I 
would be willing to give them. 
Gandhiji said, I have Ween practising 
socialism all my life." That ia the 
difference. That is where we have 
differed from some friends of ours. 
Therefore, we must direct our atten- 
tion to these two basic questions of 
evolution of proper leadership for 
structural changes in the society, for 
structural changes in the socio-eco- 
nomic stem for establishment of 
egalitarianism, for giving full employ- 
ment, for creating conditions of social 
security. Until then, it will remain a 
talking point. That is all I wanted to 
say,  Mr.  Vice-Chairman,  Sir. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Shri Jha-he is 
not here Shri Arabinda Ghosh. 

SHRI ARABINDA GHOSH (West 
Bengal): Mr. Vice-Chairman, Sir the 
Resolution moved by Shri Surendra 
Mohan is being supported by me 
because there are som'e fundamental 
problems in regard to the social 
operation on the downtrodden Sec- 
tions of our society. Actually, I want 
to go deep into the problems be- 
cause, in our opinion, the society is 
* class-divided society. Two classes 
«tist in this society, the capitalist- 
landlord class and the working class, 
peasantry. The poorer classes toil and 
Jabour all through their life for their 
livelihood and the capitalist classes 
earn the maximum profits out of th© 
labour of th'a downtrodden sections 
of the society. Actually the motive 
force of production is based on profit 
•nd exploitation by a particular pro- 
pertied section of the society and this 
fe the malady, this is the disease 
•wnich is afflicting the millions of 
people of our country, the exploita- 
tion ot man by man. This is the ori- 
gin of inequalities,  casteism,     com- 

munalism, social violence and social 
oppression. Our fundamental prob- 
lems stand like this. Actually the 
sad plight of these sections of the 
people is being discussed mostly in 
this House in the shape of Calling 
Attention Motions on atrocities on 
Harijans, killings of Harijans in 
different parts of the country. Many 
Calling Attention Motions on social 
oppressions are moved in this House 
every now and then. I cannot term 
them as Harijans or anything. They 
are th'e most exploited section of the 
society. Landlords and capitalist 
sections of the society earn the 
maximum profits out of their labour 
and they are ousted from the land. 
Virtually no scientific land reforms 
have been carried out in this country 
for the last 34 years, since Indepen- 
dence. There is no benefit to the 
poor consumer section of the society 
who are faced with sereve price rises 
now and then. There is no concern 
on behalf of the Ruling Party for 
misery and suffering of the large 
rural population of our country. They 
have no concern at all. Thousands of 
people are dying out of starvation 
out of killings of Harijans. Every 
now and then we pass many resolu- 
tions about the remedies of the 
sufferings of the toiling masses and 
the hon. Minister in their usual way 
give replies. But no basic effort is 
being made to stop the exploitation 
of man by man. Tf we cannot change 
the social structure through social 
revolution nothing good can be deli- 
vered to the poorer sections of the 
society. In this connection, I recall 
our Presidents message on January 
26. Though it was not mentioned in 
the President's Address, somehow, 
our hon. Members also told earlier 
in this House that he (the hon'ble 
President) was frightened to say. 
What did the President say on that 
day? He said, "unless we take im- 
mediate action to arrest the disregard 
of moral values in public life, peo- 
ples faith in our political system will 
be undermined, with consequences 
which are frightening to contem- 
plate".    On the attack on minoritiee 
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[Shri Arabinda Ghosh] 
and weaker sections, he said, most of 
you, like me, feel disturbed by fre- 
quent instances of atrocities on wea- 
ker sections and innocent. He also 
said that the fruits of development are 
beyond the reach of a large number 
and unemployment and under-em- 
ployment continue to dog us. The 
production of many essential commo- 
dities falls far short of the gofcls we 
had set for ourselves. These are the 
many problems of our society which 
the present system cannot solve, 
without destroying the main disease 
of our society because the propertied 
classes are reaping fruits out of the 
labour and toil of millions of people 
of our country and the entire wealth 
of our country is concentrated in the 
hands of a few monopoly houses. 
Shri Surendra Mohan in his Resolu- 
tion has stated: ".. .resistance put up 
by those entrenched in the status quo 
against the assertion by the down- 
trodden. ." 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): You need not 
read it out; he has read it. You know 
one more Member has given his name 
nt\w. 

SHRI ARABINDA GHOSH: The 
mover of the Resolution has mention- 
ed about the Panchayat Raj system 
and he has requested the Govern- 
ment to take concrete steps. What 
concrete steps could there be? For 
this, fundamental change is necess- 
ary. Many similar Resolutions have 
bten adopted in this regard. Pancha- 
yati system is the essence under 
Pnrliam'entary Democracy, if we can 
utilize it for the good of rural people. 
In West' Bengal, actually the repre- 
sentatives of the agricultural labour 
poor peasants, artisans etc., are on 
the Panchayats; because they know 
the real problems with regard to 
development of rural society. These 
poor people afe real assets of our 
country who live in rural areas. 
Therefore, elected representatives of 
these sections should be on the 
Panchayats and not the landlords, 
the rural  elite, the Mahajans      and 

other sharks. Panchayat should be 
an elected body consisting of repre- 
sentatives of poor sections and agri- 
cultural labour of the villages. Only 
this sort of Panchayati system is re- 
quired in order to fight against in- 
equalities, to remove exploitation of 
man by man. That is a very tempo- 
rary solution suited to the present 
economic, political and social prob- 
lems of our country. And I would 
Request the Government to take pro- 
per steps so that every inch of this 
Resolution can be implemented, not 
by words but by action in providing 
land to the tiller with. free of cost 
imposing ceiling on the profits of the 
monopolists, nationalisation of the key 
industries, indigenous and foreign 
without compensation, unearthing 
black money and the like other basic 
changes. 
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THE     VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): jMr. Bagaitkar. 
I hope you will confine your remark* 
to ten minutes. 

SHRI SADASHTV BAGAITKAR: 
I wiH confin'e my remarks to every- 
thing that ii said in the House. 
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THE VICE-CHAIRMAN (DR. 

RAFIQ ZAKAR1A); Can't you speak 
■unprovocatively? 

SHRI SADASHXV BAGAITKAR: 
I am stating the facts. If the facts 
provoke somebody, I cannot do any- 
tfring. 

He was appointed as the Sheriff by 
Mr. Sharad Pawar, who wag your 
Chief Minister. 

 



227 Re- promotion of        [ RAJYA SABHA ]      to weaken f&ro&b of      228 
ethical uaJues hatred and violence, 

 



229 Re. promotiow 0/ [12 MAR. 1982]    to weaken forces of     230 
ethical valves hatred ond violence 

 



231 Re. promotion of       [ RAJYA SABHA ]     to weaken forces of     232 
ethical values hatred and violence 

 



233 **• Promotion of        [12 MAB. 1982]     to weaken forces of   234 
ethical values hatred and violence 

 



235 R*5- promotion of       | RAJYA SABHA ]     to weaken forces oj     236 
ethical value* hatred and violence 

 



237 Re- Pr°moti°n 0/        [12 MAR.  1982]     to weaken, forces of       238 
ethical values hatred and violence 

 



239 He- promotion of        [ RAJYA SABHA ]      to weaken forces of     2 40 
ethical values hatred <nd vMtnf 

 



241 Re. promotion of      [12 MAR.   1982] to weaken -forces of     242 
ethical valves hatred and violence 

 



243 Re. promotion of        | RAJYA SABHA j      to weaken forces of      244 
ethical valueg hatred and violence 

 

SHRI BISWA GOSWAMI (Assam): 
bfix. Vice-Chairman, Sir, I support 
the Resolution moved by my col- 
leage, Shri Surendra Mohon. 

Sir, the Resolution has highlighted 
three main issues: Firtsly, the grow- 
ing casteism and communalism; se- 
condly, the structural changes in the 
socio-economic stysferas  of     the 
country; and thirdly, political .decen- 
tralisation. 

Sir,  during the     freedom   struggle, 
under the    leadership of     Mahatma 
Gandhi, we pledged ourselves to Ib* 
task of abolishing casteism and com- 
munalism.   We     also  pledged      our- 
selves to the task of ending economic 
,    exploitation and    also to the task of 
introducing   political   and      economic 
j     decentralisation. But, after the attain - 
i     ment of the freedom of the country, 
the ruling  party has     conveniently 
forgotten    all    those    noble    ideals. 
They have moved away.   They have 
come  far  a'.id far  away,  year  aftei- 
year, from those noble ideals. What- 
ever may be written in the Consti 
tution, whatever may be their profes- 
sion in public speeches, actually it is 
the ruling party wliich is encouraging 
casteism and communalism in      this 
country.    We  are •not  sincere       to 
abolish casteism     and communalism 
Very often, in order to gain political 
power,  we encourage casteism    and 
communalism, and    that is why we 
have seen that when there is untold 
repression aVid killing of the Harijan? 
in the country, the Government has 
not done anything even to detain the 
culprits and to punish them accord- 
ingly.    What is more. Sir, eve»,i  the 
Administration today ia caste-ridden, 
the achievemem of Freedom, we have 
not done anything      to abolish  this 
social cancer of our  society.    After 
the achievement of Freedom, we have 
forgotten  our  duties towards       the 
weaker sections of the society.    We 
d0 not aeem to be concerned whether 
untouchability  has   been  removed  or 
not. But during the freedom struggle 
we were very much concerned about 
this and we tried  our  utmost       to 
remove untouchability. 

Sir, today so far as the change in 
the social and economic structure is 
concerned, the policy of the ruline 
party has been to maintain the sfatas 
quo. They are not for anv change of 
the social and economic structure of 
the society. Sir, in the past we 
talked about mixed economy, but 
gradually we are moving towards 
laissez-faire economy, uarticularly 
after   the  loan   that  we  have   taken 



 

from IMF, I believe, there are already 
instructions of the IMF, and we art: 
gradually moving towards lauscz- 
fuire economy. We are today talking 
about increasing our production. Sir, 
it is a capitalistic slogan. If we do 
not talk of equitable distribution of 
what^-T is produced, then this 
slogan of increasing production will 
not succeed, because if the unemploy- 
ment- problem is not solved, if the 
purchasing power of the people is not 
increased, then this will have no 
meaning. Therefore, it is self-defeat- 
ing. So the Government is not in 
favour of teinging any structural 
change of the social and economic 
system of the country. Therefore, 
sftf haye seen today that the poor are 
becoming poorer and the rich are 
becoming richer day by day. The 
other day our friend, Shri Hegde, 
quoted extensively from the Govern 
ment records that the top-most few 
only have derived all the benefits of 
the development of the country. Sir, 
tne social problem is also mter- 
connected with the economic problem 
of the country. If economic exploita- 
tion is not removed, social exploita- 
tion also cannot be removed. So, we 
should have a comprehensive scheme, 
before us for bringing in a total and 
radical structural change of the exist- 
ing] social and economic system of 
•this country. Unless we do that, it 
is futile t0 talk about social justice; it 
is futile to talk of removal of untouch- 
ability. 

aiit. the entire economic policy 
of th£ Government is to help the 
itch. Therefore, the rich are deriv- 
ing the entire benefit of the develop- 
ment of this country. Regarding the 
decentralisation of power, it is need- 
leas to say that the present ruling 
party is not for decentralisation of 
political power. They are for cen- 
tralisation of political power and that 
is why the ruling party is trying to 
destroy all the democratic institutions 
in the country. They are not even 
in. favour of keeping the parliamen- 
tary system of Government going. 
That is why they want to undermine 

the judiciary. They want to put ail 
power in one individual. The Presi- 
dent of the country once spoke about 
devolution of political power in a 
statement. He was criticised and 
there was a strong reaction to his 
statement. I think the President 
lightly said so. ' The political power 
should be decentralised not o\ily to 
the State level, but to the Panchayat 
level also. But the present Govern- 
ment is not willing to decentralise 
political power. 

The present socio-economic pro- 
blems are the creation of the ruling 
party. The pre&ent political problems 
are al*o their creation. Therefore, 
■what is the day out? it will not te 
enough to accept the resolution 
because everybody will accept in 
theory that untouchability should te 
removed and that there should te 
equality. Unless it is implemented 
and practical steps are taken to 
remove these inequalities, it wiH lead 
us nowhere. If the Government te 
unwilling, I need not say tliat people 
will one day revolt against this injus- 
tice. I need not say that revolution 
is coming very soon because the 
economic burden on the poor has 
increased in Buch a maimer that they 
are not going to tolerate any longer 
this type of exploitation. If we are 
sincere to remove the social and ec°- 
nomic inequalities in tlie present 
society, then we have to adapt our 
policy differently. We have not tried 
to create new values in our country. 
Our education system has not come 
up to the mark in order to create ;' 
situation in which this communalism 
and casteism cannot grow or at least 
are not encouraged. If tlie Govern- 
ment is sincere to have a new socio- 
economic structure of the society, 
they musfl make all-out effort for 
that. They should create conditions in 
which social and economic exploita- 
tion cannot exist. Therefore, whilr 
supporting1 the Resolution, I would 
urge upon the Government to ponder 
over the matter deeply because ths 
direction in which we are moving and 
the way in     which      our economic 
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[Shri Biswa Goswami] 
policies are being adopted by the 
Government, will lead the country to 
political and economic catastrophy. 
It will not usher in any good to the 
country. We are talking about 20- 
point programmes. These 20-point 
programmes will lead us, nowhere 
unless and until fundamental changes, 
drastic changes are made in the poli- 
tical and economic system of our 
country. 

Lastly, Sir, once again I would say 
that if the Government does not come 
forward, the exploited people, the 
downtrodden people, the weaker sec- 
tions of the society wiH surely one 
day rise in revolt, and I believe that 
is the only way by which the socio- 
economic exploitation can be remov- 
ed, and that is the only way by which 
we can build up a society of 
Gandhiji's dream for which we all 
struggled. Unfortunately, the Con- 
gress of today no longer believes 
those ideals of the Congress during 
the freedom struggle. 

With these words, Sir, I cfrice again 
support the Resolution moved by Shri 
Surendra Mohan, 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI NIHAR RANJAN LASKAR): 
Sir, I am thankful to the hon. Mem- 
bers who have taken part in thi? 
discussion, namely Shri Surendra 
Mohan, who has initiated this discus- 
sion, Shri Pandey, Shri Nanda, Shri 
Arabinda Ghosh, Shri Meena, Shri 
Bagaitkar, Shri Patel, Shri Ram 
Lakhan Prasad Gupta, and my friend, 
Shri Biswa Goswami. 

Sir, in fact, there could not be any 
disagreement so far as the objectives 
in the operative part of the* Resolu- 
tion is concerned, that is, to evolve 
concrete steps for fostering liberalism, 
uplifting the downtrodden, establish- 
ing Panchayat Raj, bringing down 
income ratio to a certain level.    At 

the outset, I must say that we  aic- 
agreeable  to  these things.    In  fact, 
this  Government,   under  the       able 
leadership of our leader are moving" 
fast    in this   direction ever since we 
have adopted our Constitution.     Our 
planning is to achieve these ideals as 
fast as possible.    But the suggestion 
in this Resolution is that we should 
adopt   concrete steps  now   and   W 
we are not moving in this direction. 
We object to this insinuation. In faci, 
the fundamental of our National life 
is unity in diversity, freedom of reli- 
gion, secularism,     equality, justice- 
social,  ecoViomic    and    political,  and 
fraternity among all countries      Ou/ 
Constitution makes ^ecific provisions 
to guarahtee this basic concept     of 
ours.    I  think,   some  hon.   Members 
have mentioned it and Mr. Nanda has 
also referred to it that all these things 
are enshrined in our Constitution. Sir, 
Article 15(1) of our Constitution pro- 
hibits   discrimination on  grounds    of 
religion, race, caste, sex and place of 
birth.    Untouchability which is  con- 
sidered to be the most prominent evil 
of the caste system must be abolished, 
As members of this great country, 
are all ashamed of it.   This has to be 
abolished      from  the  society.       Tbe 
untouchability which is considered to 
be the most prominent evil of the caste 
system has also been abolished under 
Article 17 of the Constitution. Having 
regard to the special needs of weaker 
Sections of the  society,  particularly 
the    Scheduled Castes and the Sche- 
duled Tribes     and     other backward 
classes, specially in regard to educa- 
tion and employment facilities, special 
provisions have     already been made 
in the Constitution.    I am referring 
to Article  15(4)    and    18(4)    which 
enable the States to provide special 
facilities to these    classes of people 
Sir,    the    various    provisions of the 
Constitution thus     provide     'or the 
removal of caste distinctions.   Sir, in 
this  regard  the      Government  have 
taken     various steps.   I     will only 
illustrate some of them.    The    Gov- 
ernment of India have taken, a num- 
ber of measures, for example, in the 
census enumerations.    Since 1951 no 
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entry about the caste is made in the 
records except in the case of the 
Scheduled Castes a'ad the Scheduled 
Tribes where it might be necessary 
for administrative reasons or to meet 
some ^statutory obUjigatione. A law 
has been passed by which registration 
of documents is to be made without 
any reference to the caste of the 
parties concerned. Secondly, Sir, the 
Government have already examined 
the questio*! of abolition of references 
to caste and siub-caste in all matters 
connected with the State or its ser- 
vices and have come to the conclusion 
that references* to caste or sub.caste 
in the various forms and registers 
used in jail, polie, education, services 
and other departments and also &1 

judicial proceedings can be eliminated 
except where it is absolutely neces- 
sary for administrative reasons or for 
the fulfilment of statutory obligations. 
Sir, furthermore, the State Govern- 
ments have been requested to re- 
model forms etc. accordingly. It has 
also been suggested to them that the 
; questionnaire might serve as 
a model for the purpose. As the hon. 
Members know, we have already the 
Protection of Civil Rights Act, 1955, 
"with us which was passed with a view 
to enlarging the scope of the legisla- 
tion and making this provision more 
stringent. Then, again, the legisla- 
tive and executive measures pertain- 
ing to status of women, land reforms, 
indebtedness, , alienation of land, 
reduction in inequalities of income, 
equalisation of opportunities, expan- 
sion of employment opportunities etc. 
have been undertaken with the aim 
of rfsconstruction of the social order 
and raising the social aVid economic 
status of all classes of people, parti- 
cularly the under-privileged. Further. 
Sir, the basic approach to develop- 
ment planning has been to evolve a 
socialistic pattern of society to achieve 
a casteless and classless society. 
Further, the National Integration 
Council and its committees, particu- 
larly its committee on Communal and 
Caste Harmony provides a national 
levle forum to mobilise public opinion 

regarding all these factors, and is 
aimed at focussing the attention of 
the public and voluntary agencies on 
the welfare aspect of the Scheduled 
Castes and the Scheduled Tribes a*nd 
other  weaker sections of the society. 

Sir, from all this it would be seen 
that these measures have been con- 
templated and steps taken to achieve 
the above objectives.    The   Govem-    
ment is not oWy conscious of the evil? 
of the caste system, but its policies 
and programmes      are also  directed 
towards lessening the effects oi this 
system in such a maimer that the 
sufferings of under-privileged sections 
are mitigated without creating     any|    
serious friction in      the social order. 

Sir, what is really deeded is a 
change in the mental attitude of the 
people against this problem. All 
parties    and  people,   irrespective    of 
caste or creed, must work together to 
bring about an atmosphere where the 
evils of caste system may be elimi- 
nated. So. Sir, t0 say that the Gov- 
ernment ir not moving in this direc- 
tion is not correct. We are taking 
various' steps i'a this regard as the 
spirit behftid this Resolution say:. In 
this regard while initiating the dis- 
cussion, Shri .Surendra Mohan said 
that we have decided to move away 
from the Gandhian path. This is 
what he was telling when he was 
speaking. And also he said about our 
moving    away    from    the    path    of 

i ecoViomic equality and this is creating 
social and economic tensions. Sir, in 
this connection I would like to say 
that the Government and our party, 
to which I belong, that is, Congress-I 
have never moved away from the 
.Gandhian path. It is our aim and 
ambition to follow this path and to 
achieve our goal under these guide- 
lines.    The      Government    and  our 

i party never lost sight of the goal ol 
socialism and socialistic pattern of 
society.   We are committed to      the 

I    policy of raising the standard of living 
i    of the vast 44! per cent of our popula- 
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tion who are 'still living below poverty 
line. In this regard we have taken 
several steps, like, special component 
plans have been framed for the 
betterment of the Scheduled Castes 
and Tribes; special plans have been 
put into operation for economic and 
social upliftment of this tribal -popu- 
lation. While We are making all 
efforts to raise all castes and com- 
munities, above this level of economic 
standard, there are certain groups in 
the society—I must say here—and 
some political parties which are 
thriving on creating tensions on the 
ISnes of castes, religions and commu- 
nities. So, I would like to appeal to 
all those that, this ia not only our 
commitment as a party, but as a 
nation, and they should come forward 
and reorient themselves to the princi- 
ples of equality and justice enshrined 
in our Constitution and extend their 
co-operation in realising our goal of 
socialistic society. 

My friend, Mr. Pandey—I thank 
him. very much—repudiated every- 
thing that Mr. Surendra Mohan said, 
and Mr. Pandey stated as to what our 
aim is and how we are proceeding In 
that direction. He has ably discussed 
how this Panchayat system ig operat- 
ing effectively in rural areas. In fact. 
Sir, we have given more and more 
powers to the Panchayats, and our 
planning is also not from the top; it 
ig coming from the bottom. We are 
concentrating on bringing up the Pan. 
chayat system from the lowest levels 
and from there we ave getting our 
ideas, and that is why we are giving 
more powers to Panchayats. 

The Indian Constitution, has given 
the lead to all of us for concerted 
efforts to remove poverty, to help our 
poor brethren and create a socialistic 
society. We also appeal to all friends 
to the political leaders to whichever 
fschool of thought they belong, to set 
their differences at rest and help in 
removing all distinctions a°d disabi- 
lities.   Bn this, 1 also appeal to all my 

friends to come forward and help us. 
If we get their co-operation, naturally 
the process will be hastened. 

My friend  Mr. Nanda rightly  said 
tliat many of these things are already 
enshrined in our Constitution.    Only 
thflig he said was that there is Jack 
of political  wiH  or leadership.    But 
he should not forget that we are for- 
tunate enough to have a leader like 
Mrs. Indira Gandhi who has not only 
established  her  leadership   in       thte 
countiy but the world as a whole ha* 
recognised   her  leadership.    To  deny 
her and to say that we have no leader- 
ship in the     country, is    something 
which I did not     expect from    niy 
friend'.    Shi,   ou*  Prime   Minister   is 
really  a  great      leader  and she  can 
inspire  and      she is      inspiring  the 
people in our     country  in bringSfrg 
about a socialistic  pattern of society, 
through this twenty-point programme. 
I will come to the     details of this 
twenty-point programme later on.    I 
will say, in short, it seek* to brisg 
about a multi-faceted peaceful revolu- 
tion in our society.   Mr. Bagaitkar—1  ' 
he is not here—has   beeVi criticising 
this twenty-point programme and his" 
whole speech has been moving rcru»d 
this  point.    He said  that this    p*o- 
gramme is there  only  in  name  aAd 
that nothing is there in this program- 
me.   I   would   like   to   say   that   tbe 
concrete steps have been taken under 
this programme.    Sir,  as you  know. 
thus   programme   was   announced   OB 
14-1-82.   By this      programme,     the 
Government  has      resolved   to   fulfil 
several  tra'getg in      our      social and 
economic life. This whole programme 
is  foeussed  om      our  less  fortunate 
brethren.   Even   a   casual  reading of 
this   twenty-point   programme   would 
show that this programme is intended 
to help the rural poor by strengthen- 
ing and  expanding the coverage - of 
integrated   rural   development.     TMs 
is  the first  point.    Then,  there    are 
other points like  the  national rural 
employment programme, implementa- 
tion of agricultural land ceilings, dte- 
tribution of surplus land and complete 
compilation of    land  records.   These 
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things have been mentioned in this 
programme. If we can implement 
them, haturally, this wiH benefit the 
downtrodden people in our country. 
Included in this programme are also 
measures like, review and effective 
enforcement of minimum wages for 
agricultural labour, accelerated pro- 
gramme for development of Sche- 
duled Castes and Scheduled Tribes— 
this has been specifically mentioned 
to item number seven—rehabilitation 
of bonded labour, provision of house 
sites and drinking water in rural 
areas, improvement of the environ- 
ment of slums, implementation of 
house-building programmes for eco- 
nomically weaker sections; accelerated 
programme for the welfare of women 
and children specially in tribal, hilly 
and backward areas, liberalised 
investment procedures and also to 
give handicrafts, handlooms, small 
and village industries all facilities to 
grow and to update their technology 
and so on. I have mentioned some 
of these things only to show that if 
this programme can be implemented 
in right earnest, this will naturally 
benefit our rural people. 

My friend, Mr. Ghosh, has not 
made any specific suggestion in regard 
to this Resolution. He has not come 
forward with any concrete steps in 
this direction for achieving the objec- 
tives of this Resolution. I would 
like to tell my hon, friends that in 
our country, elections are held as per 
the procedure applicable to all, giving 
opportunities to all eligible voters to 
elect and be elected. In regard to 
the Panchayat institutions, I have 
already mentioned that they have 
(heir roots in the rural areas and they 
are doing good work. Mr. Gupta, I 
think, has raised tbe same point that 
the Congress(I) has no intention of 
implementing this twenty-poiVtt pro- 
gramme. I have already mentioned 
that we are going ahead vigorously 
with the implementation of this pro- 
gramme and we want to achieve 
results through thfe programme. He 
has made one suggestion to us that 

we should be above caste considera- 
tions in our political decisions and 
that we should help the downtrodden 
people to come up economically. A^ 
I Have bean telling the House all 
along, our first aim and our first 
priority, as a Government an^ as a 
Party, is to uplift the economically 
and specially weaker sections of our 
country. This Government is com- 
mitted to secular approach and out- 
look and there should be no appre- 
hensions in this regard. The Gov- 
ernment will see to it that there ara 
no caste conflicts or anything like 
that. We are watching the situation 
and we are taking all steps in thi* 
direction. I have already said that 
there could not be any objection to 
the idea of this Resolution, but the 
objection is to the way in which he 
has put it. We have already taken 
measures and, therefore, there is no 
need to have the Resolution passed 
like this. I would, therefore, request 
my friend to withdraw the Resolution 
because we are already* committed 
J»>.id are doing everything jn this 
direction. 

SHRI SURENDRA MOHAN; Mr. 
Vice-Chairman, Sir, I would like to 
ask the hon. Minister a few questions. 
I have heard him giving all the 
statistics and the policy statements 
which are rehashed, if you forgive me 
saying so, of whatever was written 
in the Constitution, but I would like 
to request him to kindly tell us whe- 
ther, in his opinion, the number of 
incidents relating to atrocities on the 
weakers sections have gone down or 
have gone up during these years- 
whether there are a larger sections of 
people below the poverty line now 
than ever before and then I referred 
to the optimism of the Planning Com- 
mission also. I would like to know 
whether the number of those who are 
now landless, percentage-wise and in 
absolute figures, is less or it has 
grown. If the hon. Minister feels 
that in ali these cases there has been 
progress, that the number of landlesn 
has  gone down, that the  number of 
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.unemployed has gone down, that the 
number of atrocities has gone down, 
that the Uumber of those below the 
poverty line has gone down and not 
gone up, then I would submit that the 
reports of the Government, reports 
of various independent institutions 
also would contradict such ah asser- 
tion. It is, therefore, in this sense 
that I would once again submit to 
the Minister that there is an urgent 
need to evolve concrete policies and 
there is an urgent need for the Gov- 
ernment to enlist—support of the 
largest possible section^ of the society, 
including political parties, trade 
unions and other organisations. It is 
in this sense that I would once again 
request him to accept the Resolution. 
As I understood, whatever he said 
in his speech shows that he has 
•nothing against the Resolution. He 
could have, therefore, ended his 
speech by saying that he has accepted 
the Resolution. 

I would 'once again request, him to 
accept the Resolution. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): He has reques- 
ted you to withdraw the Resolution. 

SHRI  SURENDRA MOHAN:  I  am 
 not     withdrawing    because  I  believe 
that   it  is  urgently  necessary,     that 
some concrete  steps  be taken and I 
have pointed out all the facts about 
the Uegative   aspects  of  our  society, 
including  atrocities,  communal     vio- 
lence,  social violence etc     They  are 
all on the increase. Therefore, I would 
. suggest that since there is an urgent 
need to evolve such policies, he should 
accept the Resolution on behalf of the 
Government because there is Nothing 
to which he has objected as far as the 
text of the Resolution is concerned. 

SHRI   NIHAR  RANJAN   LASKAR: 
I have already said that We are doing 
everything and there is no need for 
. such a Resolution. 

DR. MALCOLM S. ADISESHIAH 
(Nominated): May I raise a proce- 
dural question? My question ia to ask 
you whether there is any procedure 
by which people in this House are 
not forced to vote against a Resolu- 
tion which all have said is in principle 
unexceptionable because it is con- 
tained in the Constitution. Is there 
any procedural process by which we 
are not asked to vote on the Preamble 
which we have already accepted, 
which is in the Constitution and in 
the Sixth Plan? This seems to be 
procedural and the House will be 
placed in a very difficult position to 
vote against this Resolution, including 
the Preamble. I would like to know 
whether procedurally there could be 
some division. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): So far as the 
point raised by Dr. Adiseshiah is con- 
cerned, the Resolution is a resolution 
as a whole and, therefore, I don't 
think I am entitled to put it part by 
part and ask the opinion of the House. 

Anyway, I wiH leave it to Mr. 
Surendra Mohan whether in view ofi 
what he has said, it would be desir- 
able to go in for a voting, because 
the hon. Minister has accepted in 
spirit, the spirit of his Resolution. So 
taking into account his acceptance, he 
better withdraw it so that the House 
is not compelled to vote on it. 

SHRI  SURENDRA     MOHAN;    Mr. 
Vice-Chairman, let the hon. Minister 
say that he accepts the spirit of the 
. Resolution. 

SHRI NIHAR RANJAN LASKAR: 
At the beginning, 1 have said that 
there could not be any objection in 
spirit to accept this. To some part 
of it, we are not agreeable like we 
are not doing anything and that sort 
of statements. 

SHRI NARSINGH NARAIN PAN- 
DEY: Sir, the purpose of this Resolu- 
tion moved by Shri Surendra Mohan 
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was that threadbare the Resolution 
in all its perspective should be dis- 
cussed. And it has been discussed in 
the House and the House has given 
its views °n the Resolution. Now 
there ig no point in pressing it. 1 
request Shri Surendra Mohan not to 
press it. 

THE • VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI); I think you 
will agree to that. 

SHRI SURENDRA MOHAN: fa 
view of the fact that the hon. Minister 
says that he accepts the spirit of the 
Resolution, I am not pressing it. 

The Resolution* was, by leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): The House 
sands adjourned to reasemble on 
Monday, the 15th March, 1982, at 
11 A.M. 

The House then adjourned 
at fifty-eight minutes past 
four of the clock till elevefci 
of the clock on Monday, the 
15th  March,   1982. 

*For the text of the Resolution vide 
cols.   194-95  supra. 
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